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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 418 of 2021
With
ORIGINAL APPLICATION NO. 447 of 2021

IN THE MATTER OF:

Tilak Raj Adhana & Ors ...Applicant
Versus

State of Uttar Pradesh ...Respondent

ADDITIONAL REPLY ON BEHALF OF THE PROJECT
PROPONENT IN COMPLIANCE OF THE ORDER DATED
17.05.2024 PASSED BY THIS HON’BLE TRIBUNAL

Most Respectfully Showeth: -

1. That the captioned Original Application is a Letter Petition filed by
one person named Tilak Raj Adhana and others whereby, the
allegations of emission of heavy smoke by the Modi Sugar Mills,
Modi Nagar, Ghaziabad, Uttar Pradesh has been made. That the
Answering Respondent/Project Proponent has already filed the
reply to the Original Application.

2. That this Hon’ble Tribunal vide its order dated 17.05.2024 directed
the project proponent (Respondent No.5&6 herein) to file the better

reply on the following issues: -
a. Running of Tube wells without permission;

b. Non handling and disposal of fly ash in accordance with
guidelines laid down by Ministry of Environment, Forest and

Climate Change, Government of India;
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c. Rain water harvesting system whether made by the said
industry or not and if yes, whether the same is in functional

condition;

d. The action taken by industry for maintenance of village ponds
which it has adopted.

e. Necessary plantation as per the requirement of condition of

EC and consent.

3. That in compliance of the aforesaid the directions, the answering

Respondent submits as under issue wise:

RUNNING OF TUBE WELLS WITHOUT PERMISSION

4. That the Project Proponent/Respondent No.5&6 has No-objection
certificate for the extraction of ground water of Borewell-1 which
is valid FROM 21/07/2023 TO 03/01/2025. Further on 07.02.2024
Project Proponent/Respondent No.5&6 has applied for the
registration of the Borewell-1 to the Ground Wate Department,
Ministry of Jal Shakti, Government of Uttar Pradesh and the same
is pending before the Ground Wate Department.

A copy of the NOC bearing Certificate No: REG013999 which is
valid FROM 21/07/2023 to 03/01/2025 of Borewell-1 is Annexed
herewith as ANNEXURE R-1.

A copy of the Application dated 07.02.2024 submitted by Project
Proponent for the registration of Borewell-1 is annexed herewith
and marked as ANNEXURE R-2.

5. That the Project Proponent/Respondent No.5&6 has No-objection
certificate for the extraction of ground water of Borewell-2 having
Registration no: REG034026which is valid which is valid from
06.12.2022 to 03.01.2025. Further on 07.02.2024 Project
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Proponent/Respondent No.5&6 has applied for the registration of
the Borewell-2 to the Ground Wate Department, Ministry of Jal
Shakti, Government of Uttar Pradesh and the same is pending
before the Ground Wate Department.

A copy of the NOC bearing Certificate No: REG034026 which is
valid from 06.12.2022 to 03.01.2025 is Annexed herewith as
ANNEXURE R-3.

A copy of the Application dated 07.02.2024 submitted by Project
Proponent for the registration of Borewell-2 is annexed herewith
and marked as ANNEXURE R-4.

. That the issues with respect to the presence of the 2 illegal borewell
for which District Magistrate / Chairman, District Gound Water
Management Council that has imposed a cost of Rs. 5 lacs on the
Project Proponent. At this juncture it is important to clarify here that
the Project Proponent requested vide letter dated 02.03.2024 to the
District Magistrate / Chairman, District Gound Water Management
Council for Waiver of Penalty imposed by citing the reason that one
small borewell to provide drinking water to the Administrative
Block of Modi Vansapati Manufacturing Company which had been
installed long back and was closed on 03.02.2003 and one small
borewell which had also been installed long back near the Cane
Carrier in the Factory Premises to provide drinking water to the
Sugar Cane Farmers who were supplying the Sugar Cane to Modi
Sugar Mills was also closed in 2009 and was not at all in use since
then. Hence issues related to presence of 2 illegal borewell do not
exist and the same is pending before the Ld. District Magistrate.

A copy of the letter dated 02.03.2024 to the District Magistrate /
Chairman, District Gound Water Management Council for Waiver

of Penalty imposed is annexed herewith as an ANNEXURE R-5.
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NON-HANDLING AND DISPOSAL OF FLY ASH IN
ACCORDANCE WITH GUIDELINES LAID DOWN BY
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE, GOVERNMENT OF INDIA

. That the Project Proponent converts the fly ash into wet ash through

venturi scrubber system and this wet ash is used for the following
purpose: -

a. It is used for filling of the low-lying area,
b. It is being provided to the farmers of the surroundings area as
free of cost which is used as a manure in the agricultural land.
c. The quantity left after point (a) and (b), it is accumulated in
the land admeasuring 1 acre bearing Khasera No. 615 which
Project Proponent has taken on lease from Mohit Sharma S/o-
Shiv Om Sharma and some other persons for 1 year at the cost
of Rs. 40,000/- per year and the same land is used for point (a)
and (b) later on.
A copy of the lease agreement dated 11.01.2024 is annexed
herewith as an ANNEXURE R-6.

At this juncture, it is pertinent to note that even as per notification
dated 31.12.2021 issued by the MoEF&CC for disposal of Fly Ash
of the thermal power plants wherein, it has been mentioned that the
Fly Ash can be disposed of in various purpose which includes
“Filling up of low-lying Area” though the Sugar cane Industry has

light weight ash in comparison to Thermal Power Plant.

A copy of the notification dated 31.12.2021 issued by the
MoEF&CC for disposal of Fly Ash of the thermal power plants is
annexed herewith and marked as ANNEXURE-7
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RAIN WATER HARVESTING SYSTEM WHETHER MADE
BY THE SAID INDUSTRY OR NOT AND IF YES,
WHETHER THE SAME IS IN FUNCTIONAL CONDITION;

8. That the rain water harvesting system is working in some part of the
unit wherein rain water is stored in the roof top of building and a
pipeline is connected with roof top and going up to the ground so
that ground water can be recharged.

A photograph depicting the functioning of rain water harvesting is
Annexed herewith as ANNEXURE R-8.

9. That the Project Proponent has further given contract to two
contractors namely: - a) M/s. ONS Engineering works, Khatauli,
District - Muzaffar Nagar, Uttar Pradesh in which work is likely to
be completed on 31.08.2024 and b) M/s. Complete Construction,
Dhampur, District-Bijnor, Uttar Pradesh in which work is likely to
be completed on 09.09.2024 for the construction of further rain
water harvesting system which is under process.

A copy of the contracts granted to M/s. ONS Engineering works,
Khatauli, District - Muzaffar Nagar, Uttar Pradesh and M/s.
Complete Construction, Dhampur, District-Bijnor, Uttar Pradesh is
annexed herewith and marked as ANNEXURE R-9 (Colly).

THE ACTION TAKEN BY INDUSTRY FOR
MAINTENANCE OF VILLAGE PONDS WHICH IT HAS
ADOPTED.

11.That the project proponent has also adopted and developed a pond
in the year 2020 for the ground water rechargeability and the same
is being maintained by the project proponent from time to time for
proper functioning of the rechargeability. The Project proponent on

25.02.2024, has given the contract to the “Green Admire
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Consultancy & Engineering” for the renovation/ maintaining the
pond having cost of RS. 20 lacs.
A copy of photographs depicting the cleaning of pond and a copy
of contracts granted to the Green Admire Consultancy &
Engineering for the renovation/ maintaining the pond is annexed
herewith and marked as ANNEXURE R-10 (Colly).
NECESSARY PLANTATION AS PER THE REQUIREMENT
OF CONDITION OF EC AND CONSENT.

12.That the Project Proponent has actively involved in Corporate
Environment Responsibility and has planted plants/saplings inside
the premise of the unit and surroundings in order to sustain the
required number of plants as per conditions of the Environment
Clearance and Consent. The Project Proponent is duty bound to
comply the said condition and has planted 6000 plants/saplings in
this year inside the premises as well as outside the premises apart
from the already maintained green belt and yearly plantation. The
plants are also being maintained by the answering Respondent.
Moreover, the answering Respondent are in process of planting
additional 1000 plants/saplings in the months of August.
A copy of relevant photographs displaying the plantation of tress in
the unit and nearby area is Annexed herewith as ANNEXURE R-
11 (Colly).

13.That, in view of the above facts and circumstances of the case and
the answering Respondent has a good case on merits and the
Original Applicant may be disposed of in light of the above facts.

14.That the supporting Affidavit is being filed along with this Reply.
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1. That I am Authorized Representative of M/s Modi Sugar Mills
Unit, Modinagar, District Ghaziabad (U.P) and am well
conversant with the facts and circumstances of the casé and
thus competent to swear this affidavit.

2. That the accompanying reply has been drafted by my Counsel
under my instruction based on knowledge and I affirm that
statement of facts made herein are true and correct to my
knowledge.

3.  That the contents of the said reply be read as part of this affidavit

and same are not repeated here for the sake of brevity.
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That I am Authorized Representative of M/s Modi Distillery
Unit, District Ghaziabad (U.P)

conversant with the facts anvvd circumstances of the case and

Modinagar, and am well
thus competent to swear this affidavit.

That the accompanying reply has been drafted by my Counsel
under my instruction based on knowledge and I affirm that
statement of facts made herein are true and correct fo my
knowledge.

That the contents of the said reply be read as part of this affidavit

and same are not repeated here for the sake of brevity.

3o
DEPONENT

VERIFICATION

Verified at Modinagar on this 07t day of August, 2024 that the
contents of my aforesaid affidavit are true and correct to my
knowledge. No part of it is false nor anything material has been

concealed therefrom.
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG013999

Serial No.: 202303000338

Name of the Owner

Address of the Applicant

Date of Submission

Company Name

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

G ROUN[;I JIQ?ER DEPART

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID FROM 21/07/2023 TO 03/01/2025

DS REDDY

MODI SUGAR, MODINAGAR,

GHAZIABAD
16/03/2023

MODI SUGAR MILLS (MODI
INDUSTRIES LIMITED)

Ghaziabad

MODI SUGAR, MODINAGAR,

GHAZIABAD

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

15/01/1990

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

Maximum Allowable Annual
Extraction of Ground Water:

Reason for renewal of N.O.C.

oA, 3. 9. & Fdianor &1 RO

Against Case

190.00

85500.00

For Industrial Use

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m3/hr.)

15/01/1980

Maximum Allowable Running Hours Per

Day:

Recharge Required

ANNEXURER-1 12
MENT

GZBD0323RIN0589

Modinagar, Ghaziabad,
Uttar Pradesh

BHOJPUR

Yes

NA

100.00

30.00

190.00

3.00

171000.00
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« This No-Objection certificate authorizes the owner applicantls;l) ﬁsﬁ a well in the location specified for extraction of ground water at a
rate not exceeding that as shown at Sl. (3]), for Running Hours per day, and for maximum allowable annual extraction of ground water and is
valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 171000.00 cubic meter, as specified under the application form.
Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction,
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers
are as follows for compliance of NOC:

« +The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6”.

« +The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

« +No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« +The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o+ All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

« +The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.

« + A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.



« * Any other site-specific requirement regarding safety and aclsjf(BA‘surement may be taken care of. 1 4

« (11) Any other condition(s) that may be imposed by the concerned Authority.

« (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) Allindustries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

- vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

- vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :17/08/2023

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature



AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG034026

Serial No.: 202205001102

Name of the Owner

Address of the Applicant

Date of Submission

Company Name

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

GROUND JIQ'?ER DEPART
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID FROM 06/12/2022 TO 03/01/2025

DS REDDY

MODI SUGAR, MODINAGAR,
GHAZIABAD

31/05/2022

MODI SUGAR MILLS (MODI
INDUSTRIES LIMITED)

Ghaziabad

MODINAGAR GHAZIABAD UTTAR
PRADESH

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

15/01/1980

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

Maximum Allowable Annual
Extraction of Ground Water:

Reason for renewal of N.O.C.

oA, 3. 9. & Fdianor &1 RO

Against Case

70.00

84000.00

For Industrial Purpose

Application No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m3/hr.)
15/01/1980

Maximum Allowable Running Hours Per
Day:

Recharge Required

ANNEXURE R-2 q5
MENT

GZBD0522RIN0332

BHOJPUR

Yes

NA

100.00

30.00

70.00

8.00

0.00
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« This No-Objection certificate authorizes the owner applicantls;l) ﬁs@ a well in the location specified for extraction of ground water at a
rate not exceeding that as shown at Sl. (3]), for Running Hours per day, and for maximum allowable annual extraction of ground water and is
valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.
Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction,
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers
are as follows for compliance of NOC:

« +The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6”.

« +The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

« +No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« +The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o+ All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

« +The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.

« + A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.



« * Any other site-specific requirement regarding safety and aclsjf&lsurement may be taken care of. 1 7

« (11) Any other condition(s) that may be imposed by the concerned Authority.

« (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) Allindustries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

- vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

- vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :02/02/2023

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature
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ANNEXURE R-3

Registration Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

of the Uttar Pr;?c'l:sh Ground Water Management apd Regulation
W wey= R fafaaaa &ﬂiﬁuﬂ-mmgw&vm’rm

Act, 2019 ]
1(1)]

Type of Applicant Behalf of Firm/Company Application Number GZBD0224RIN0O772
HTAGT FT TR HIITA &
Application Date 07/02/2024
e fafy
Name of the Applicant RAM KAMAL YADAV
HTIGTH &1 AW
Mobile No. 7060200432 Email ID. rkyadav@modisugar.com
weEEe AR o s
Date of Birth 01/01/1963 Gender Male
sfafy fe
Nationality Indian ID as Address Proof Aadhaar Card
Meran fArara yemor 2 ot
Aadhaar Card Number 9457 7905 6638 Uploaded Aadhaar Card Download
JTars fHar T STuR HTE

House No./Flat No./Building No.  MODI SUGAR MILLS A UNIT Locality/Village
AP To/FAE Ho/ya o OFMODI INDUSTRIES LTD, b G

MODINAGAR, GHAZIABAD
City/Town/Post Office GHAZIABAD State Uttar Pradesh
TREQGRE | T
District GHAZIABAD Pin Code 201204
ERL R ate
Designation MODINAGAR GHAZIABAD UTTAR Company Name MODI SUGAR MILLS (MODI
uq PRADESH HYA T AR INDUSTRIES LIMITED)
Company Address MODINAGAR GHAZIABAD UTTAR Authorization Letter Download
HUA 1 gar PRADESH TR T3
Details of Existing Well
District Ghaziabad Block BHOJPUR
WA UG e
Plot No./Khasra No. MODINAGAR GHAZIABAD UTTAR Municipality/Municipal Corporation No
wie HEI/@Ew W= PRADESH TR NfASAR
Ward No./Holding No. NA Uploaded Land Details Download
e HErRfeT wE 3rqers faar war yfy &1 faaRo
Uploaded Google / Toposheet Download

Map
3raes fHar AT T @ [T /
e g

about:blank

1/4
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N E R EEEREREEEEREEREERERER

2/7/24,12:19 PM Registration Form
Location C_oordinates 28°49'38.43"N 77°34'11.20"E Google Map Download
wI fd=ie UUGE:L|
Pamculars of Th ﬁ Existing Well
I e
| Date of Construction/Sinking of | 15/01/1980 Type of Well Tube Well/Boring
[ well | PURTUSPR
"qsvaz"rﬁufurﬁfﬁ ' ' '
Dlscharge of Tube Well (cum./hr) 70
‘ airﬁﬁfiﬂ (cum.hr) '
l Housmg Pipe If Any | Yes I Approx Length of Housing Pipe (In | 100.00
‘ ﬂﬁ Eﬁf % | ‘ meter) :
zsfm TSy B gEI darg (@fex |
- . 1 i . = - T 4
:[ Approx. Diameter of Housing |1 250.00 ' Material of the Housing Pipe & Blank | Iron |
| Pipe (mm) 1 | Pipe | |
R urdy w1 sgmta | TR urdy @ e urdu &Y wnr |
D e L et e
Stralner etalls
Cal
Material of Strainer Iron Number of Stramer(s] 5
RR $ areh VR Pt HE@m
S.No | Strainer Installed at what Depth from Strainer Installed upto what Depth from i Length (In Diameter (In
wH : Ground Level (in Meter) Ground Level (in Meter) meter) millimeter)
d8n | R YTRAFTN T wwifiiet | ¥R YW APe R TR se wifa | ded efer | o (Rrefsfer /)
e #) iR &) A
1 70.00 76.00 6.00 250.00 1
2 76.00 82.00 6.00 250.00
3 82.00 88.00 6.00 250.00
4 88.00 94.00 6.00 250.00
5 94.00 100.00 l 6.00 250.00
1
Approx. Dapth of Well (In meter) | 100.00 Whelher There has baen Any Adverse ‘ No
CLk il aijﬁ'cr TS (e ﬂ‘) Report Regarding Water Quality of the |
Well? ‘
‘ 'm@ﬁﬁm B TUrETT & WY A B ‘
uﬁrﬁﬁu’lﬁ%‘? |
| Ground Water Level (In meter) | 22.00
aﬁmm e #H) |
Detaﬂs of Existing Pumpmg Dewce ﬁ'ﬂﬂﬁ ﬂﬁ“ SUHIT W faavor
Type of Pump to be Used Submarslble ; Pump Capacity (In m*/hr) | 70.00
TR A ST AT U T W R Y & (m%hr)
' Horse Power (H.P.) 30.00 Length of Suction Pipe (In meter) 133.00 :
| g urar (wad,) | iwmuswa?raaﬁ(sﬂﬂff) |
Operational Device Electric Motor Date of Energization | 15/01/1980 I
| IR | | Frgdiarcor iy | |
about:blank

-
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Det.

ils of Utilization of Well
CLl GI-TI#IT @1

1190

Registration Form
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Purpose of the Existing Well Industrial
. Forer U w1 IRRU?
I N - - ;
| Annual Running Hours 1200.00 Annual Days 150
aﬁﬁaﬂtﬁn (ﬂéi\‘) ! A Sy fﬁ?ﬁﬂ‘) .
! = = e e = = = —
Daily Runnlng Hours 8.00 | Whether the Water Supplied in Well ‘ No [
3 Iudht ﬁ% ﬁ) ' Area Through Pipe Water Supply or | |
Not? |
| w1 8§ o BT 3Myfet gy wemyfd & ‘ |
. mmﬁsﬁ‘«ﬂ%‘r | |
Please Submit Mode of 1 Recycled in ETP and used in Please Mention Whether Obteined [ Yes l
i Treatment of Waste Landscaping and washing . NOC from Uttar Pradesh Pollution _ .
i Water/Effluent (For Industries) | | Control Board for Discharge of | i
| ooy v &t SUER yomret ¥ | Effluent/Waste Water or Not?
(ST RY) PUYT I B [ T IR USG Wguor
frdaror €18 & srufg ware/erafe S
WaTe 8 SAETTRY wHIOT uF Wi % R
T § Sy e
Upload NOC Download Length of Section Pipe (in Meter) 33.00
JATY WHTOTTS SIUTTS B TR UTSY B dars (Hex #)
Whether Rain Water Harvesting | No Any Other Information Which You N/A
Structure has been Constructed Would Like to Furnish
within the Premises? PIE 3G AFBNI W 3T WG BT
a1 uRvwR # auf s waue TR E :
mwmﬁwfm%mw%?
Maximum Allowable Annual Extraction of Ground Water: 84000.00
Does industry come under No
MSME ?
T ITUNT MSME & Sieria 3Tl §
?
NOC Issued By:
ST WO O (m'rﬁﬂa)
Central Ground Water Authonty No
F=irg o o wftrevor
SR = T e T —— |
Ground Water Department Uttar Pradesh Yes |
: qu e Ry s m‘m WHR
} ———— e — P— —— —— —- P— — —
| Cert[fieate Number REG034026 1 Issue Date 02/02/2023
| FHTOTOH & ! | Forfer fofr
. Expiry Date | 03/01/2025 | Upload Certificate Download
| ife fafy ' | WHTUTTS HUEAE B
I ol T [ & ! N —
about:blank

3/4
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27124, 12:19 PM Registration Form

Declaration by the Applicant
gRT

| | do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is |

found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

ﬂ‘wmtﬁfﬁamﬁﬁ?wﬁﬁmﬁamwaw%iﬁwgﬁuﬁmm%ﬁﬁﬁﬂﬂmmmmm RTE TR AN |

e e T T w10 i
| Agree/d TEHA §

Note/dle

Separate application forms should be used for registration of each individual well.

The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation.

Please write 'N.A." against those items which are not applicable.

Please attach the following documents along with the application:

(a) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification.

(c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), (b)and(c).

(d) Affidavit referred to in item no. 7(e)
The concerned Authority reserves the rlght to ask for any other document(s) from the owner applicant for examination of the merit of the case.

about:blank

4/4
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ANNEXURE R-4

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management apd Regulation Act, 2019.]
[SWR oS WY que mﬁmmmgw&m'(‘rrum (M
Apglicant's Details
Type of Applicant Behalf of Firm/Company Application Number GZBD0224RIN0773
PTUSR TG W@
Application Date | 07/02/2024
Name of the Applicant RAM KAMAL YADAV l
TG BT AN l
]
Mobile No. 7060200432 Email ID. rkyadav@modisugar.com
maga FR $a add
Date of Birth 01/01/1963 Gender Male
wfafy few
Nationality Indian ID as Address Proof | Aadhaar Card
e foyara T ¥ ATES
Aadhaar Card Number 9457 7905 6638 Uploaded Aadhaar Card | Download
Jeirs g T R HTE ‘
1
House No./Flat No./Building No. l MODI SUGAR MILLS AUNIT Locality/Village :
AP HO/wAE Ho/Mad Ho | OFMODI INDUSTRIES LTD, geeanalia I
| MODINAGAR, GHAZIABAD
City/Town/Post Office ‘ GHAZIABAD State Uttar Pradesh
TREEIARE | | I
District ! GHAZIABAD Pin Code 201204
UG . A=
o |
Designation Authorized Signatory Company Name | MODI SUGAR MILLS (MODI
Uq HYA BT AN INDUSTRIES LIMITED)
Company Address MODI SUGAR, MODINAGAR, Authorization Letter Download |
HU BT gar GHAZIABAD TIPSR = ‘
Details of Existing Well ‘
U BT fAaR0
District Ghaziabad | Block BHOJPUR
WG S )cd
Plot No./Khasra No. MODI SUGAR, MODINAGAR, : Municipality/Municipal No |
Wi SIS 98 GHAZIABAD Corporation
TR ufasAR fAam
Ward No./Holding No. NA | Uploaded Land Details Download

about:blank

|m%mnmt@mﬁam

1/4




1193

S
217124, 12:16 PM Registration Form
Uploaded Google / Toposheet Download
Map
Juars fan T $U &1 T /
Zisfte Ay
Location Coordinates , 28°49'32.44"N 77°34'8.67"E | Google Map | Download
wH e T A9
| Parhculars of Thﬁ Emstmg Well |
Date of Constructlon!Smkmg of t 15/01/1990 ' Type of Well Tube Well/Boring
Well E PUBTUBR
qqaﬁﬁwhﬁiﬁr .
| Discharge of Tube Well (cum./hr) | 190
zqyﬂamﬁﬂ'ﬁ {cum mr} |
Housmg Pipe If Any Yes ; Approx. Length of Housing Pipe | 100.00
AR EE R | (In meter) |
i @1 g das =
Approx. Diameter of Housing 250.00 Material of the Housing Pipe & Iron
Pipe (mm) Blank Pipe
BTSRRI UTEy H1 SHId & FeRimudugd Se udu @t |
(Rreffex ) |t | |
| Strainer Details
| TR BT
Material of Strainer Iron | Number of Strainer(s) 5
VAR & wnrt ‘ WA @1 9.
S.No. E Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In
wH ' Ground Level (in Meter) Ground Level (in Meter) meter) millimeter)
e | R YTRABFA T RN | |®RR SR AP T s e | deE oty | aw (R #)
(d‘mﬁ) (ﬁaﬂ] A
1 70 {]0 76 00 6.00 250.00
] 2 76.00 82,00 6.00 250.00
1|3 82.00 88.00 6.00 250.00 |
! 4 88.00 | 94.00 6.00 250.00 | ‘
| | 94.00 ' 100.00 6.00 | 250.00 [
| = —L = - — ! _— - ‘
Approx Depth of Wall (In meter) ! 100.00 Whether There has been Any | No l
FuP i  Adverse Report Regarding Water |
' i | Quality of the Well? i
I . | T RU & o B UIET S HEY
| | A g R 82 ._
- e T . | =
Ground Water Level (In meter) | 22 00
YoTd WY (e H)
' Detalls of Emstlng Pumplng De\rlce ﬁﬂﬂﬁ nﬁnmmﬁﬂw
| Tipa-of Pumkn b6 s Used | Submersible ' Pump Capacity (In m%hr) ‘ 190.00
mfﬂrﬁs&mﬂmﬁwmm | | U & (m/hr) |
about:blank
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3/4

. Horse Power (H.P.) 30.00 Length of Suction Pipe (In meter) 33.00
B4 UTaR (Ta.dt) AR 9ISy $1 G (Hex H)
- Operational Device Electric Motor Date of Energization 15/01/1990
— REre SuaRu Rggdievu fafy
' Details of Utilization of Well
N PUD F1 faavor
. [ Purpose of the Existing Well | Industrial
ﬁmqsqmatsm i
M | Annual Running Hours | 450,00 ' Annual Days 150
- T IuahT ra%ﬂ) | arfifes IughT (T )
| Daily Runnmg Hours 3.00 ' Whether the Water Supplied in | No :
. Well Area Through Pipe Water
| ’ Supply or Not? |
B | 1 87§ o B oy sy |
! | |wmﬁ$m%s‘1‘:ﬁ%‘? |
. E Please Submit Mode of Recycled in ETP and used for Please Mention Whether Yes !
Treatment of Waste washing and Landscaping Obtained NOC from Uttar |
. Water/Effluent (For Industries) | Pradesh Pollution Control Board ‘
SRIY & Bt IUAR WUt W | for Discharge of Effluent/Waste |
N | EE Water or Not? |
‘ FUGT IE B 6 T IR W™ ‘
B wguur frd=or &S | srafig warg/
5 SUfRTY W WaTE ¥ SFETIRI FHIOT -
B T3 W Y forar T @ srvar e
;._.-,___ e N s i it = A= s PR
| Upload NOC Download Langth of Section Pipe (in Meter) | 33.00 |
T s wEor orets B W UTSY B waTs (Fex #)
. Whether Rain Water Harvesting | Yes Any Other Information Which Unit has adopted two ponds For
== | Structure has been Constructed You Would Like to Furnish recharging Rain water. Copy of
. within the Premises? FIE 3G AHSRY & AT TS Compliance report has already
a1 uRer # auf wa g HENARA T submitted with photographs
| | s Pafo fearman g
- Capacity of Structure, Constructed for Rain Water Harvesting (M*) | 149463.60
aul w/a & WagA gg i wvewn o g (o3
R R S e S & Y TR DR s, S L Rt S P N S Sl s - —_— — —_— 1'
. E Maximum Allowable Annual Extraction of Ground Water: 85500.00 |
- Does industry come under | No |
MSME ? |
r |w3¥1’t=msmﬂramrfaanar% |
k | |
- | NOC Issued By: |
- | 3FETYRY ST O (um ﬁﬁm f
‘ Central Ground Wator Authorlty | No
- %ﬂnwﬁmmﬁmm '
I Ground Water Department Uttar Pradesh | Yes
B | |y o R S R R
. Certlf'cate Number REG013999 Issue Date I 17/08/2023
;_____. ST — . - B R S —
. Expiry Date ' 03,‘0112025 | Upload Certificate ' Download |
- about:blank
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217124, 12:16 PM Registration Form

Declaration by the Applicant
Saee g Feawon

~

| | do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is | .
' found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

| ¥ g aRT Dt Hea § 5 SR e T Raver W 7 v € | B e § 6 9t i ugare & SR et Hff TR R Sukied feRor sree ol e a ik
HaGARRRR R i/ vy o g g

| Agree/d TgHA § &

|
|
|
Note/dTe

+ Separate application forms should be used for registration of each individual well.

« The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

» In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

; « In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is

| liable for cancellation.

| « Please write 'N.A." against those items which are not applicable. 1

= Please attach the following documents along with the application: '

I R EEEEREEEREEEERE

|
|
i
}

« (a) Document showing proof of ownership of land;

« (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification.

« (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), (b)and(c).
« (d) Affidavit referred to in item no. 7(e)

« The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case.

about:blank 4/4
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UMESH M(_)El

Date 02/03/2024
To,

The District Magistrate / Chairman
District Gound Water Management Council

Ghaziabad (U.P).

Sub:- Request for Waiver of Penalty imposed on Modi Sugar Mills for
non working two small borewells.

Ref:- Your Letter No. — 3068/70f%0 / fSoqosiosouRo / 2023-24 dated 21.02.2024

Respected Sir,
In contnuition of our Letter dated 26.02.2024, it is respectfully prayed as under:-

1. There was one small borewell to provide drinking water to the
Administrative Block of Modi Vansapati Manufacturing Company which
was installed long back.

2. That Modi Vansapati Manufacturing Company was permanenetly
closed on 03/02/2003.

3. That after closure of the said Company, this small borewell was not in
use and non operative since 2003.

4. That some Photographs of vacant Building of Administative Block of Modi
Vanaspati Manufacturing Company are also enclosed herewith for your kind
perusal.

5. That other one small borewell was installed long back near the Cane Carrier
in the Factory Premises to provide drinking water to the Sugar Cane
Growers who were supplying their Sugar Cane to Modi Sugar Mills.

6. That in the year 2009 the Management provided drinking water to the
Sugar Cane Growers at the Cane Carrier by installing Water Tank and
operation of this small borewell was stopped and non operative since

2009.
@ Contd.....2.....
i 7/,].(.4 .

-
s %7

. . - 2
b a1 . =L

Woxihgger=20%B04 Distt. - Ghaziabad, (U.P), INDIA _

Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice @modisugar.com

CIN-U15420UP1932PLC000469 PAN : AAACM2063Q GSTIN : D9AAACM2063Q42Z1
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[ MODI SUGAR MILLS /A
(A Unit of Modi Industries Limited

UMESH MODI

— GROUP =

.

7. That both the above mentioned small borelwells was covered by RCC
structure so that they may not be used in future for any puropose.

8. That on 09.02.2024, the Officials of Inspection Task Force Team visited
Modi Sugar Mills and during the inspection they broken the RCC structure
and sealed both the small borewells which were already covered by RCC
structure.

9. That it is not out of the way to mention here that these two small borewells
were not in operation/use in any way for a period of more than 15 years.

10.That a penalty of Rs. 5.00 Lacs is imposed on Modi Sugar Mills vide your
Letter 3068/<0f¥0 / fSoqosionodRo /2023-24 dated 21.02.2024 on account of
the small two borewells.

11. That in the the interest of the natural justice, it is necessary to waive-off the
above mentioned penalty imposed on Modi Sugar Mills otherwise
irrepairable loss will be caused to the Company for their no fault.

Prayer

In view of the position explained as above, your good-self is requested to kindly
consider our request and waived-off the penaly of Rs. 5.00 Lacs imposed on Modi
Sugar Mills.

We shall be gratefull to your good-self for your favorable orders is the matter.
Thanking you,

For Modi Sugar Mills
(Modi Indutsries Limited)

Vice President (Tech.)

Copyto:

1. Executive Engineer, @oRi0fdo /Nodal Officer, Ground Water Portal,
Ghaziabad.

Modinagar - 201 204 Distt. - Ghaziabad, (U.P.), INDIA .
Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice@modisugar.com
CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN : 09AAACM2063Q4Z1
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(A Unit of Modi Industries Limited)

UMESH MODI
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Date 26" February 2024

To,
District Magistrate/ Chairman,

District Groundwater Management Council,
Ghaziabad, Uttar Pradesh.

Subject: Request for Waiver of Panelty

Ref: Your letter No. 3068/c0R 0/f1 OQDGIOHOUF{ 0/2023-24 dated 21.02.2024
Respected Sir,

It is respectfully submitted that two non working borewells of small diameter were
Suo moto sealed and covered by RCC which was broken on 9.02.2024 by the task
force and sealed again.

Therefore it is requested to waive off the penalty imposed vide above letter No.

3068/ WORT 0/fST 030S0WOUR 0/2023-24 dated 21.02.2024 as we are complying
with all the conditions and directions issued from time to time.

We shall be grateful for the waiver of the penalty.
Thanking You

With Best Regards

%@Eﬁ For MODI SUGAR MILLS (MODI INDUSTRIES LIMITED)

O
(R.P.Singhf/>"
Vice President (Tech.)

Copy to:-
1. =R s, Sof¥0fdo /e e, uTeve arer Ui, mivrarEre |

09’ 0,'\\

" Modinagar-201 204 Distt. - Ghaziabad, (U.P), INDIA |
Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice@modisugar.com
CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN : 09AAACM2063Q4Z1
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UAh 3068 /aof%fo / A0T0T0TEH / 2023—24 s IERIED 21\&1\102!1

SHRI DS REDDY, ‘
MODI SUGAR MILLS (MODI INDUSTRIES LIMITED),
MODINAGAR GHAZIABAD UTTAR PRADESH

EMAIL- disreddy2007@gmail.com
MOB- 7300942144

e
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FTfET & Wi
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. 5075] 7% fawet, graTe, femwae 31, 2021/91 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

T, a9 X Sary IiEde §= e
st
< fReett, 31 femwae, 2021

F.3AT. 5481().—Fva g TCHT 7 AT TLHIL 6 T IITIL ST a9 HATAT hit ATeg=aT

|, FT3M. 763 (31) TE 14 Toawex, 1999 g Fraem a7 ferwrge swemia ara faga w@= & @ 1

frerrteT % fafafdse sama % ez £2f & Rt F g swems g & s 1 yfaefaa 7@ % fog
iR waw fmir amsft & st § siv d@fwmin S § w@ré-te F ST S agET o &
e sy fhu €;

iR, sguurEal A g (frdid) F arer oy, TET w1 wrger ar e sratia
e 4= T wrE-a@ T 100 wioad IeEnT gRfEa a3 gu o W Yeee Yot fi
wemoiigar  forg qate srfaeEeaT & o sfes Tsmas &1 F sEittag F90 8q, S 9w 7

HTS[RT srferg=T i wfier fi;
ST TgUUEHRTT AT FRgid & srere 9T wataeeitr yias Raifa g s & sragasrar g

Iz, fafRwior #r sgEr T 9ur Al s F 89 § g snaria Sorer 997 w9q fFuir
AT % TR &1 R F0h SUSTTS; (Hgr i @Xferg H il A g;

7703 GI/2021 (1)
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T, ggF I, TEH TF TS A< % Lol a1, qec@l it AT FT I FLA, Aqared
TS F fr=er &1 1 w7, @ia e o e & w9 § gt ff amfiet & o= F Raer F w0 d
@ ITART T TETEAT S TS (AET AR TFAT darat F:r S w1 f draegsar g;

#f<, TaTaTor FT GG FAT TAT Frgen srgar forrze sratia ot feE @991t & ghm @
@ & g qur e it T F37 =995 2

#x, SFa AftgEeT § S T’ aeg w1 94T BT o § sad fger a1 Remrse srafa
o w9+ & gior wrs-TrE ST qiew-Ta M1 a7 g,

AT, FT T TGQIUHAT AT HEd A 9, Taiaeig yiase f gt afdd @ *
SYFRT ¥ FRrT U AT BT AT = &

o wataror (sea) fFaw, 1986 F faw (5) ¥ su-fagw (3) ¥ @w (9) ¥ &y ofsw qafawo
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oTfRFAT T ST T g, W TCHIT 3 TATI0T UF I WA it ST S H1.37, 763 (31) 71 14
T, 1999 FIT ATXT & TSI, SAHTHTL W ||, @ 3, IT G (i) § YHIAT FT ATAHAT FLA g,
FIET AT AT e a1 e S99 T T F IUANT F gag H YTeT Ateg=ar «r a1.%0., 285
(=1) ardte 22 3181, 2021 I AT & TSI, ST, WHT-2, &7 3, 37 &=y (i) F wahrfora it <
w37 ol safRegt & S o9 wwfee Smr amer & 59 arde &, S 9 e susdt 6t
ST O § sfafdee wfaat s=ar o Iuesy &7 & 72 ff, 975 A7 F 9a@w & @ i $i g9
EIETECREauE U |

o IFT qTET AFUGAT F Hegr F IAH GHITAG X G AT S AT AT sAfRRAr F e
SErTt ST GATAT I FeT G G 9% &9 & A= w2 o @ g;

Fq; gateeer (FTer) fRaw, 1986 F fAaw (5) ¥ su-FAaw (3) ¥ @3 (F) * 9ror ufsa qgia<or
(Fwegm) srfarf=am, 1986 (1986ﬂ?r29)ﬁ&n'('r3ﬁ€q-m'{r (1) 3% ST-4TT (2) F @2 (v) T T
aﬁm‘ra:rsrﬁwaﬁgqaﬂtarﬁlmﬂm 763 (1) arE 14 e, 1999 FT1 39 14T & Ha
Frfdria wea g g UH StfEsmaor & I 36T 13T 8 97 FT9 &1 09 367 9T 8, FT aH S v
ez srenfa o fge @44 & U@ F U ¥ gay § Rt aftemer S s g, S
SR % wehrer i R & wgea g, sruiq

F FAE-OE R qiER-T@ w1 Reem w1 gg a1 e w9t (S F soaie-

(1) e srgar a1 foraree srarfa ara G @49 (P Sftea sf/ar ag-somes ds as g a1
1) ¥ 77 et Rl geft B g s g v e (vems-r i) afen-Tra) &7 37 4w (2) §
R 7o ari-srge 780% ¥ 100 wfders sugmr g w3

(2)  @rEr a1 fordTse sraTia 9T e S99 & giora T F1 ST Faw At ariesmage
AL & forg 3T ST, srie-

(i) TS T 9T MUTRE ITE FAATq: I sl e15d, Hrea< dre ofie, 95y, 1%, G Fw;
IEIRGILE

(i) e PRt S-S




(3)

(4)

[T IS 3(ii)] mmr&g%@; 3
(i) w=F FEiT e wrE-sex F R o i, e st St srafa et
AT '
(iv) =er = A,

(v) e & e

(vi) @w T & R g e W

(vii) ﬁa@msﬁﬁ;a:gwwwﬁﬁnfw;

(viii) ¥ Tderor F srame X Al olE & 5,

(ix) wér et § qecar dxeor gx=Hret w1 fHui;

(x) =¥ 3e0 T " F AT, %

(xi)  FHF-EHT 9 FATiag A e s qTiR-srEe e & o)

weae, e wguer fHEer o€ (defrfe) 7 sreyerar ¥ vw wfufy afsw £ aroht S
WWWWWW(W%W fore@ W, @ ST, e
W,WWWWW&F&WW@%W,WWWHW
T "ide g waq ardT ufoas F sfafafedt v ae=t F =0 & arfaer G stro, S
YA U@ % SYANT & IT-Shel dI-a<ish] il ST HAT, SThT GHIET Te SAqeier HEar a9r
SRR fosrdl qam quremd ¥ ST SRt § SE 9% I9-94 (2) §F feaieud U die-
LT AT G § WETT GRT AT T qIe-qirat o arfaer s v fft dre-ads o=t &
TETAT AT SHA HIGT FLAT g1 5T ¥ 39 w2 & forg srfera €, o afafy s yegor fesor
1€ A1 wguw e |afAfe, 9 e @9 oK @mt F y=et f srHT w1 awdl 1 59
gfafa e F sraR ux, ggiew, aﬁﬁmqﬁaﬁwwﬁ%ﬁwqﬁm
STERTIRTT G

TAF HFAT AT fordTEE SreTig a1 ferega 9= 59 o % <row g 1@ (Frs-1E 2T aien-
@) T 100 FTATT ITART FIA g Ieaardt grm; qoare, fe o«f fufa &, B af § e #v
START 80 wfaerd & A= 77T ST S |1 &1, 9 a19 ferega w3 #1 fiw o i safear & 100
giaerd e @ F STANT HT T TTeq HLAT g

Uig, I8 AT T agelt a1 & forg @n) 19 a9 & =k o U a0 fega S6=y, gt e i e
60-80 Wfaera & &= graT &, TF a9 g i< Y& €=, STl e 7 ST 60 Tad & w7 g,

A9 F U TErET ST gwar g, S U F SeEnT it gferaar $ ToET F w@ee 5 o ad
2021-2022 H S9FRT it Tfaara T9r=T i S & T qUierenT 3 SAET e § T@r ST

arfiw fag@ "= % | 100 widerd STAifRar wrea | 100 wioad SOFaT vTea #359 &

AT fit wideraar A & (I T stqurad 9% | fore fgefier srqames =
>80 wfaera 399 35
60-80 widrere 4 a9 3ad
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(®)

(6)

(7)

(8)

T, a7 e @ % forg 80 widera =gFaw suanr wfdeaar, wwer: 60-80 wivera sfx <60
sfaerd it ITTar F 2oft F aga s arer a1 g @@= % o yuaw e 9% & g a9
&I T & AU 9 AW TGl g

IR, AU 9% & sifaw a9 # g 20 wived " F serer 7w ¥ oft & s s S
SYTRT I AT =6 % ST Giord T o {7 S T97 7 B sroem) ,

T T T st At e, e 5w sfdgEar F g § gge serer Ry g, i
aTT e g9 (G ) gy 27 8 & wfs =7 & s § s sro, & R aw w e

 rfergEmT & waree fit S & gw aut ¥ fiaw o awg swe T fmr s s 7 sv At

T % AT FATAT  ATEAT F TG IO & (o1 TR STTT &1 F stfafrT grm

- uteg, PR wieraarst # or st St e £ SEraw JrE 1 @ aerE a€ F

0 & foraT ST Y ST T i SgAaw " A arw g @39 i weariig e
AT AT TG IS o AT 9T HT ST 2

ST i ot & 7w Tl | frer-aTat
ST T FT ITART FH T FH 20 FT T F9 35 T T F9 50 wiFea
(i T & wideraan) sfer e

Trq, T AT o ARET T FT START q@7 AUTENT Tl 8, STgl T & qrare q7 ST RIC T TT§
ST gha gt o fRwtor 3 gier Traor & qeegTe BT T3 § o weiia e sguor R 9 =
Heryr § yriore o Bl T e an ereE F Rudwr i qiv-sgr & w e, Sed St
st R S AT s yguer [EEw 91 g 9o enfAe €, 39 Affg=E F warere i
T & wF 99 F frax far smom s asft T ¥ fe 9T eew # 9w 9 " #w ST FU
et ara-damel & aqaR #ws =9 B s

feoqor: T F ITET F FEAt F griee w0 F g 37 94w (4) 37 (5) F e @i 01 e,
2022 Ft qréE F AR 2

Pl
- &R oft o arfi e @9 (@) § 041 TRI wt FFmeEwE (Tues) dEww ¥ oAmr

STATARTAT AT STEATAT @ F I SATATT & ST el gl T@ F qTATH AT STEhI HT AheA 1T
faffee, ¥ feE wimor (@) F wmd & F=0 yquor {E=r i grr a=1mw U
Renfen ¥ sqEr g ok ¥ RenfAds wa ¥ F= 41 =15F ¥ g9y § sodh grar, wiaefiy
TEUT, IUFsy FHTAT, Faer w1 adw, e § Ster it @ud a1 3w, TE ST g o7 A
Sve ATfe % i o % forg sty ot Raife #85 ) o@ aftgmar F ywem $ ada
F T wE 6 e wega g st :
T e A7 oS e smenia ara fegm @6 7 g wan & o f a=wrd, g9, o,
ST 3R e wafaciia 3@ & saqge O & fBar = § 6k arg sie 9= sgur i Tam
¥ for wvft AT frw g § s 3w ey F Rufy & geaT w7 afdwEer § g orgay
Hefara Te wguvr Aa=er i (wadiiE) a1 sguor [ af@fw (=) 8 s

saF Frger a1 Trarge srarhia ardfir fem @9, genfig awar o stafa @ F a5
16 =2t & W= % forg wwfia qof waTs T Arzee wiasstiia w9, Seeh o gurs gg= A
g1, orad & T wg=™ ¥ 1 7 GH FEET ST 6| T GEAT Heferd Tsg ggur Heger
S (gadtetE) ar wguer P afafy (fe) Fr soey § 6 sroft sie = sgaor feE
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(9)

(10)

(1)

()

3)

e (SFrdfieie) 7 s Feiw gguer e a9 (wadiEfeft) ar sgur P af@fe g aa=-
aHg 9T e far smaem

T T 7 ferrée sranfea ardr e g9 (R siata Sftea a7 9 Scarew s o § ar
TET), aTEafa® STARTRAT (STANTHRaisi) F Ba % g F=ia gguor [Fh=or i€ F a9 9éa v

HIETed A T &7 foish Sqerse Hera< a9 FE=[a w4= F 9T Tra it SUsear F araias dias
TETT FT

T F 100 WiAerd STANT FT TL1HF 11, Sigh Wi @y ar, & #§ sgema & &7 § 97 strowm)
TG % IILNT F TAISHET, STLAAT ST TATE AT BiT .-

T ¥t srfvrerr (e, srgard s /), s ae% e, au% o wid e % A,
T o=t #§ qear it geaT g=mmE o frare ar seer staia ara e @95 & 300
Tt 3 ftae atel S FRwior deedt Fwerd § 76 gy &, 57 FrdwArl § Sfard €9 F T@ H;
IYATT FT

g TEE TRASET b9 9 Agew qgEET e s} 9REgd a9, '@rmmﬁwﬁz
et aTa Feree S9= gy age @i STl e

uiq ag T o o ferega @4 areeair agHad g5 et  SqE U 6 AT ST IiEgd & oy
[ o T § IH HIHA § Stgl a17 RBea w97 =y 71w § U 7 Avem w1 ¥ awd g ey
sfSrwor T for srurfaT T g § o famT e s famr aftegs gos % g Suesy F#09 F
TTaeT qft o] g At 3o forg o feega = 9 Mt s £t Tt S a2

IFT FEFATAT H TE FT ITAN TS AWF G0, TG US FUH, Feald a9 Aqa4=

framt i o= ¥ 3T TsT g ¥ afwen g gt fo o fAfREt s oAt
% sraT T st

ardia faega g9= $i 300 e $t afifdr ¥ sfiax safua asft @ % oo e saes
IWERTAE (SHTHR) F qgd Gl sad @l § U HiT Y65 HSTT HEAT 9T AT0H AL 6 & &
AT TG &7 T FEAT ITegat gRT T G 6 S=THT 97 T (g G, arasii=s s
ST &= % 21) Frer ar famarde srarfia ardia = @@= & 9 |7 e (@8% gr) &
frae, werises, @ g (Sisfroaus) F RenfAdern F sram siex 989 % arg) Faw @ f
IFHIBICNT STHET TIET (TATo AT BIET T5 @ra1, S|r | Jer g1) & g soamr &t 7%
FTRRIT ¥ AR-3T-9R F SR 9 F9 & 59 25 i e 7 fféa w0 ¥ fore sam :47:

T UE i e Fe fFged @ IS S i TREgd i AR B agd Hh 41 TIRETTCh
A gs adi 9 forg g Auig % Sqa @Ta 7 Iiagd saaedr w3 Ud il saferd /T Hit
IASAT T TR TATAN ST GIAT 6 @Al A1 37 S H stfdrerar & vy ww & 3 wm,
gfera siferame ¥ foro = siferEmT F warew 6t @i & @y g siie s et § aw w5
SUFT, Fald TGO FHAT 7S, AEIHSaH G LT ST AT @1 s g et faem-
fRert % srgaTe foaT S

TEEHT .- TH BI04 F W § o ag off wree e smar § & ane gaw e i
:qrew afags & suey Fae asft @ R 918 are e @9 wa forg @ anferss &1 Aifew &9
g i srferse arer e & 9y e F3 ofC @™ A Tt ©1 & 9 & o @ 25 giderd

e ¥ IR 1 ARG q9 TF AT AGI SN G qF % A9 FEa §97 g @ qriesk
Arfes 7 = = 2n

37
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®) ()

(ii)

Toft =T ATfert T @ F e ST W S ST S 5 (6 @ § TieET (SETHT
sifa) S wCA Y i @ & |t T # T ¥ Ruer $i srfErar arer 3% % ary o w
fafia F ¥ e g™ FeEms # @4fya ot smie sem agtawr, 99 i) Seeay
TRETH WATAT FIRT aT7 e ST i Fa«r @I S @iEaoiy 19 A AT ¥ ge v F
Trr-a1 U e F e sAme S arer RenfAdert F wey # arie 28 s, 2019 #°r
ReanfRda s fFg o

AT, Fead wguor FEEer 98, wgiheds, @ qeen (SSuAee) iR 9RdE @ g1
(IMEATTH) F AT wrrHed K, @I H @redt &1 § T@ F e w4 qr afdar a3 F
= e F g a9 ¥ oo awg-ag a7 s off Renfader s w5 gwar § o 7 @ m

_ wrfernt At el grft & 3 o @ #r sfysa w9 & {3 o 9 ¥ ofiew Rt

(6) (i)

TR wrferert g S i 7€ awiadt § srasas devhe ar gfEds g w4

AT Tgu F s ® greT, sragriar (anf¥s sqagriar 98)) o ageEt f s afda =
@\ H @Il S T AT99 A/ a9 @€ & 819 U & 4P w1 F e aEt fi
TEATH FLA & [T [T, a9 X Serarg TRads §ared, ey Sy, @ @5y, fier
HATAT, HRTHAF G AT 3T AT @ sg2r & st a snfaer s g srever, w0
wguvr e 1 (Frdifie) i sremerar § o @fwf w1 vew G s i ag afwf@ gorarh
wererat ar et F g stfema @t (g s ge, a0 F way § e fi g e
et &t e woht ok 75 @R, = aftemr %y ¥ i gewTa SugET @t B
AT AT LT HG

(if) T R == 71 @™, ST AqETC AfARfT ITAT et H @ e F o swnlE afbfy

@)

8

©)

(10)

(1)

T 99T T ST 9% T F e g wefter 98 0

T ¥ A= & Fr 9T FT FE, SqEIRd RASEE ¥ e asr yguer fEE a1 f F
AT | 3% Fera gguer R a1 g Ruifa Ren-Fdet ¥ sgaw B smo siv sy
sgur = A A wguer e af®fy arr s s, saeaT, 8 o sgEe AT A
et arTEe o iy e

Fearg gguor = 9, @ gt F v e, asr g e i (gEdiee) o
sgaor e sy () g st sem % R aagag stveres s whar s

mﬁ%w—waaﬁww%mﬁaﬁwaﬁm%%ﬁ%ﬁqwaﬁ%sﬁm
fRemfAer wega Fam) -
FreT A7 foraTee sratfa arfia S5t w19 F @9 &t e F g § fug avft ge= Ratr
frsft srfirroit) T it €21, erien, STQES T SEAT 9T T AT eIy T ST FRh
Frd % T Fwfoas Iearat F Froaa T afes frag o saesg T2

T AT S R A 9 R E o e # e e S, e s
FI S ey g i A gy PR et s RenfRat i searemt 2rf
=-sraTer ¥ R watacfia sfwe .- '

S o % =6 % wow &y qut H, g Fwrer 71 forerge sreia arfty et @9 (Ffer st

Hg-IcqTas 91 T <M1 Higd) 7 FH-H-59 80 Faerd T (FTe-Tr@ i< T(eH-T7@) ST 75l
HT 7 AU AT-srqurerT v e w67 9 wega i T arfvs RO F amer w Aefw ad ¥
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(@)

3)

(4)

(5)

(6)

(7) ()

(ii)

st § ST U@ 9< 1000 w9Q i e Y g2 & yaiaeii yiaw s s #) 9t ¥ i
T F =k % 1T 99 § 100 THAerd @ w1 ITART FA H Jwwd @ar g, 91 98 AWgFd q4Ar 9
1000 ®9T ¥ o ff T ¥ FEuig Aast F JFam & 9 g, ™ 9% age q@iatia
sieehe Fet @t Tt g

T aFtaeety wfaet 7 87 % % Su-ivy (4) # sfeafaq A= swanf Sfwt F sqam yaw
AAATAT = o S(TAH a9 % & H AT AT ST 3T Ao B stram

afgrerRaEt g vwfhe wateawie wfaex & = yguer s o F e g & smr Far
STTAT

AT T F Ae ®, i e ar orarge sramie arfir et g (Ffew ar gg-swes
TEYHT AT ST Giga) 7 ST FHAT U TR A+ U@ FT FH-H-59 20 wiaerd (797 99 &
forw), 35 wfvea (B o % forw), 50 witea (o & 99 a9 aF) STTRT F UL q87 9T
Tt T § a7 sw facd i 9 % e srvger ST T 9 1000 ®9T i @ fY 2% § wateawiy
T AT SITUAT 3 A% 10 99 % ofq # AET TG FT ITANT g1 647 Srar § ar 1000 T9¢
gfer e i I F AT FAgFT qTAT I qATGLOT qiawe T A S 9% gge g a3ty
gia< AT 9T 74T 2 _

AR @RaTl AT ST AfF g% T 9 i e aferew ar g e f
e § s =i g sryurem 7€t frar smar §, & smfdsa STameatst s d-afiga
IYAETETEr HT THT AT Toq ad § Fafia F9 9T 1500 ' gfg 27 i 2 § ggiEaceiT
FTaehe AT, S8 SAfa e Tsd Tguor [HE=r e (gadriat) av sguor s afafa (die)
T X SAqqTahal giargat I SATHaIse arR] g

T AfegEaT F 90 @ § AR @i sqga ads § T@ F ST S S e av
SYFRTHRAT TS et T g ST QT AE T 9 F aguer e ae (wadiiE) v sguw
Freg=ror wfafa (fifi=ft) g 1500 v iy = £ 52 & waiaofy sfaw amar smom)

T2 IUATTEHRal stfewor 40 @ & srefie fRaifa €iur 9% sam 0 g F su-t (1) F sdfiw, &Ry
T ATfER F ATeAw & giEa & TS =7, 99 G ST A 7 g1, TF @ R ST Al FAl @, I
srfafar T $t 7= 1 1500 T9C 9f &7 i T F Frar 2 % forg Iaacardt gt

Tig WA At F gey ¥ gatacefrr sftw FfFa &= % 75 w09 9ft awf e 6 2 & aga fma
ST

AT farea 9= v THTETERT F Ferd YU FEEer i g @t TS # agieaii g
SYART ST T & grera Fem gq B sraer i e samia Icamei aiga @ & S9anT
F Hay # ST At staEene w3 F forg ot Ffar &7 soarer G s awar 21

ST [TAT UL FETT T qATEL0 YA F 9e=Ta o T F ST 7 Sca<aride arg &ega

T 6T g ST AfT Je=Taad =Tl # THIECE TaHT o & 99=Td a9 faega g4, ot
fF9re =% it TF F IUART F FLT 6 IToT FGT & 97 ST 56 6 a1 TIGFT qAT I THA il
TE qaiaiie gfde< & 10 widerd FTd & ge=ma 39 W arv fEea 4= 7 araq T ¥ St
4 qeaTaadT =@ # U@ F UGN F A F A F7 7wty gfaw f 20 wfiew, 30
staard sfi IHT w9 § Ferdl T ST gl
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(1)

(2)

(1

()

@)

(@

@ AT TG AT IATRH it AgfT o THAT._

AT farga w991 % @t qvar TE it L2 a7 TEew A1 aTgHe saTia Tw F et s
=rfRpt AT iR #r frfee gear 3 S @l a1 afees o a9 % e swega @ T aw
AT STATRT & STANT & [T Sea<ardt gl

T = AT ITAREAT ARt rvg aTa e SEET F @it g ar T i €97 7 ardew Av
TH LTI TG F SATEHT T A7 &7 1% 8, I F I8 1 U@ 7T @ IATH &6 ITANT 6
TS & A7 AAHTON F G G g 8, e F et oft T/ ol i SuAnT A%l T AFA |
ST FH HTAT HT STTIT T Tt &, TEAETE a7 e §4= #1 giza w4

wade, FAerereh, s e sik wfdew s

Fef ygmor R A (FH i) s gEfam oo s FEEer a1 (e 3T oagee

Frg=ror gty (Ffieh), st 3 srpuremt g w0 % g wade s R s g1
AT 77 TEdifiE ar fefief fEEr sra ox T F s fi At 50 s A
T WA & forg sfergEeT i ywrem i 9 & 3 91 % ftaT uF Tide Ewa wom /6t
e aftemrdt & o g AfdgEaT % SyEdt #7 qn F iR Ao F712 F e awedt

srfarepriiaT gt

arg faega |9, wwﬁ?ww#ﬂaﬁﬁmﬁmwﬁaﬁiﬁwmn@%ﬁsm
TH AT FT HraaT A7 formTse dremlia ara S 99341 a0 FR7 T =07 918, Hafea
T wguwr A i ar yguwr s afafe (fiefe), W Gem ot (@ i ) s
TATET, 99 Y Foary TREdT ST F qetea Thied ST Fraiedr w1 59 A==t %
YLl F ATIT Haret AT ST FLA gU ATMHS FFT+add (Lare TodF a9 (1 757 9 31
AT aF $t sty ¥ forw) arder wrg % 30F f’w o weqa i sroetn Frefifie s i g ad
T R w4= gy wega arfis et &1 a8E BT ST #i) 3® 9gihwr, a9 9] q9ary
afaee #arerd F 31 T TF Yeqa AT S

Tt s ITATTRAT srfdTor Gt maﬂtmwﬁaﬁ?nﬂmmﬂwaﬁwm
THTE SR STTRROT (TEEAEUT) 5T SRy qafawoiiy sl ($50) sram oo sguor fas=r

N (i) A s fegrr wfER (R g s @ sy @ i), s an

B, T ST e # 36 Afg=aT § ssrIwar F AqE T@ & STHNT AT START A7 e
TAT TG AT ITATT o TN Hareft FEAT Togd Har| Feargq yguer Fz=or g (+#fiefia) am
T wguor ey A (qardtee)) I sgwor e afafa () sifergseaT & e F gt
Wﬁﬁmm%@wﬁwm%aﬁﬁﬁwwaﬁ}mﬁﬁwwﬂﬁ
Tt R wawTfara H3r

= Afag=AT F Iuaet fit Aot st st F s F o 3= aguor {8
(Frfiefi=y) &t sregerar § ww afffy &1 = G st G geer e wEeE, weer
HATA, @A HATAL, TATAL, I AT TAATg Tade HATqd, G5 Gag < TAHHE AT
e T S B & 2 & mrr-amy gfRfa ¥ e gro wiEe e S gt S getEa
qurETY g1 g afRfE S gurem @ smHET w7 aedT 81 7 a9 o aftgEar F swEat F
T iR e FErErT F R ReMd R as g ol s e i I s w IR
5wt i AT Fraieag Rt £ aefter w0t siv g afwf, = sfRg=sT g s
T T AR 5 AR A w9 T FH UF G GG LT () T SHET T TG H ITIT A
Rt Fe % o qoremdt & 9T qomedRTET do A o 98wt abiEw, a9 s
SreraTg TREde AT (THASTRHTET) F g wrieE R wega w3
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(@) T FEeE st ST e F STAnEQE a1 T AT Iearal & fAfRwtaret % &t % e @ v
HATLTT T F THTS F ToF FTHIE AT T AT HiT TR T8 ATUGAT % TRIAT 6T qa
T i arg ¥ T s yguer FEEer € (ediEE) ar sguwr feEe wfafn () i
qegerar § U qiufa &1 Toq FOi Sred fega G F sfafqfe sic o afef@te s @ o
TR, ST f&aTe arer gefera st w1 1 3@ w® 2

(5) st wguwr e O (Sifefe) g wiega e ot g ar R @96 i)
SOETHAT ATt g 3 T o % FRues ff sgares dar adier g=nfera 1 st s
wrar aer i Fe w99 30 TarET a9 Fead Tguor e a1 (S s g6tia s
wguor fer S (Tl A sguer e afafa (feiEf) S osega B st S ager
o i (Frdiwfieft) siw @&fea ava wguor P 9 (TadiEE) 9T sguer e afm i
(Frfreft) ST gdET i RO St g % ung AT F Hia) sreures 7 w5 arer a9 Hega 49= i
* fasg Frars Iy FG0

& [T E. T9TETH-9/1/2019-T9THTH]
AL TS IATE, §gard di=a
o

P

31 T T AAST IUY Tgo T T 19 ATeAT U@ HefT Iuaet Fr srqgarers R (01 s & 31 74+ A
sty % o)

A
A,

T

e @9 Fr A

FIAT T ATH

IEEL

T

TATATL o ToIT ST T 94T :

T :

Taega g4 & geaiud & ar (R aie)

47 ore T (Froeus)

W1 | Ml /o] A W] I

SeaTfe e i HedT (e IA) |

-—
o

A= @97 ¥ siavia Fo &7 (§9d%)
(Tr@ et F srefie & |fge)

-—
—_
-

foartEr $it srafar ® S Fraer guq i qmE=
(afa = Hifew z)

—
L

sira e Tt staeraar ¥ (%)

—
o

foqrféT &t srafer % S aaa J Saarfed T i AT
(wfar =y ifes 2=) :

FeTs O (T e Hifew e) o

aiew TrE (vf a9 Hifes =)

14. | gTE TS T LTI T (TFT) T Swar (Hifew &)

15. | feqifér € srafar 3 Som adam™ § Sanfea Te F STTRT 1 S
(F) Tt fi st & S adwe ¥ syEer fi TS e i




10

THE GAZETTE OF IJI% TIE%RAORDINARY

[PART II—SEC. 3(ii))

el /AT (THETTY) :
(@) ST F TS w=TE T AT (i) ¢

i, TEATE-UL AT SATE (ST AT SAIE AT TSN AT WAL
"z ofie ar arew a1 AE/AAw)

ii. HHe FfRmir

i, =T o e

iv. T S Stre-aifes< smafa Mt amf
v. fies a1 Fiee atres va wiidre 1 FAwfr
vi. TEHI, HEF ST FATE AAT F et Hr [afor
vii. are =1 [t ;

viii, = s-8r # wa :

ix, @fFeT &7 &1 90T

X. SATESTT qTel THAT H ST ¢

xi. FO: '

xii. T Rrett # Tevar grar gxa-rs w1 @i
Xiii. 3= ZeT %t T 7 At

xiv. 577 (Far AR )

(n)wﬂw%qwm%wﬁw(mﬁtﬂu)

i, FATE-UST ATeTRE SIS (§2T AT SiE AT ITEed AT HIEAT
e oftz a7 urew ar < a7 89) ¢

i, e BT

iii. X e Wb

iv. waﬁtsﬁaﬁﬁﬁmmmﬁﬁwm
v. TS 77 Fee gives wa wifitfe = fRaior
vi. HEHI, HEF ST FATSHEL F.gedl FT w0
vii. @t 1 i o

viii. e g wr T

ix. @S &= T I

X. ST AT ST H SO

xi. FU:

xi. T St § qevar grar @ F1 Auir:
Xiil. TV Z9TY S T & AT
xiv. 3= (FraT fafRfdse +9) .

Rt 6 safd ¥ o adwe & agEd @ A F9 AT
(i

16.

e s=fa F Sow adw= § IaRa @ & wiheaar
ITIRT (%) :

7 &

TE e # U9 & Ruem s
F) arE 31 "9 g% (Rt 6 @ #1 g @ 39
(Fvet) & Ruew B o v it Fo1 7 (Hifes z):
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@) foqfér & safer % <ow aa gre (0eh) § Fyew fFo oo
@ Fit grET (Hifew =);

M Togrté & sEter F dow e peet # o e gy 'va
U ST il ot HAT (Hi3):

) WG FUST I A ST

(i) =fe

(if) @Teft R T (T 91T ST B)

(iii) T 9T

T.) @ FUSi % A F &8 (FFRI):

18.

HAM-SAET TG FUS T AT

TG FUE 1,2 7 (A7 T FUST F G€IT §F G 9% g, ar FIAT

fA=Aferfa s7IRT ST & G9ersel FI1T) -

F) feafa: Futomea ar i ar areft T = ar g9 s T

Q) g F0E H TE T o F w79 1 ard@/mgE/ay av
TEAT/AY):

) Wwﬁmwmmﬁ%wammﬁwﬁwﬁﬁ
#T arE

(arE/mgET/Aay a1 wg /Ay ):

(afa T Fuet & forg A )

M 8 (FFRA):

q) =T it FETs (H):

o) A (H13):

g.) ard@ 31 = oF e e e we it @A tﬁﬁma—rr)

) IUAST AT FHT T (%) AT ot Fuew fF ST a6 arer
@ =t 97T (HifeF o):

E)) Ww%ﬁwﬁﬁﬂwm(ﬁﬁﬁﬁﬁ
ge&):

T.) AT (srerier sie Tameav):
(T ~gaw 4 et @ AR )

W) @ FUE H OF TS AT HOTHC A AT AT
UEETE AT a7 #r AreeT 9T 1 ArefET aEt

g) Ruem i [@fd qoF Fae™ ar a0 (79 = % A §
Foar TR =t &F = ceEfieedt a1 uaefioast an
TEHITEST §)

) @ HT AT T Fsor § st (1:___):

) HEATUa R Frefier " S HAHT TUTAT (TS 3IuH):
HRIEE

o) S & fET AT oo e § e gve § el sofire s
T /AT (H19):

T) TTEE I RARAT FT NI FAC T i FOSeAT @ i 39
IS FT AT Forae sregaer e

%) wEr-adET e S A e ae i SH Eed #5 AW
ore dET-ader $i:

19.

ST o T g T Y A (gEdidi):
i FTS-UST SETRT IA18 (S AT i AT ET5d AT FIgax
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i. HHe AR
i. =Y o e

vii.  =rer 1 At

viii. T S8 T S
ix. @t &= w9
X.  SATE9T ATer SV H SUART:
xi. F

xiii. =T T97t = T w7 Rt
xiv. &= (Frar AfAfEe #:3):

oz sfie 77 9w a7 A 37 A=)

iv. @ AT Sfer-aifer srafa i arf:
v. e a7 Fee aives @ wire st fAwi;
Vi. HSHI, GEF ST WIS AT & qedt Hr i

xii. T ST § TevET grar =Tt w7 Aai

20. |9

= g 7 YA FY T 7T Y JTAT (THASY)
(THET) (THEY) 37 (%)
fifEr $t safar % :
e T
T T

¥

21, | I =T gIAT |

coalash@gov.in TT =T ST

TUST T AT FIEAL i qIF FIAT $-J7:- moefee-

22. | WU gEATATHAT F gEAEAT

%

-MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide $.0.763 (E), dated the 14" September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land,;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part II, section 3, sub-section (i) vide $.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, §}Uaordinary, Part II, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections ’?{ﬁd suggestions from all persons likely to be affected

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14® September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-
(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(i) Cement manufacturing, ready mix concrete;
(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v) Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the

_recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may

publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal | First compliance Cycle to | Second compliance cycle

power plants meet 100 per cent utilisation onwards, to meet 100 per cent
utilisation

>80 per cent 3 years 3 years

60-80 per cent 4 years 3 years

<60 per cent 5 years 3 years

T
-

e
Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation

category of 60-80 per cent and <60 per cent, respectively. '

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash ie. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1* o 3" .10%

Utilisation of legacy ash (in percentage|At least 20 per cent  |At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under‘sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1* April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of

“ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution

Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28" August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Enwronment Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director Genera] of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs). :
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall beimposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estlmated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categoncs as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(1) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(1) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31* March)
providing information about the compliance of provisions in this notification shall be submitted by the
30™ day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May. o

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to-Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board {CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

ol
o~ Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

S1. No.

Details

Name of Power Plant

IName of the company

IDistrict

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

A B e [ (R0 o B eadi el Mo

INo. of units generated (MWh):

._.
=

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
'Tons per Annum):

12

IAverage ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during

reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i) Cement manufacturing:
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(iii) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material: -
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(ii) Cement manufacturing:
(iii) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate: 7
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture: ;
(xii) Construction of shoreline protection structures in
coastal districts: :
(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilisg‘(l:(MTPA) duririg
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

[Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed ih ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):

(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):

(c) Total quantity of water consumption for slurry discharge

 linto ash ponds during reporting period (m®):

(d) Total number of ash ponds:
(i) Active:
(i) Exhausted (yet to be reclaimed):
(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31* March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(g) expected life of ash pond (number of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
¢) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
i i ; e
(h) Ratio of ash: water in slurry mix (1:__ ): g
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(k) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(1) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i.  Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
1v. Ash and Geo-polymer based construction material:
v. Manufacturing of sintered or cold bonded ash
aggregate:
vi.  Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii.  Filling up of low lying area:
ix. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiil. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details ~ |Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

'Total

21.

/Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22.

Signature of Authorised Signatory

o

-

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR

Digitally signed by ALOK KUMAR
Date: 2022.01.01 16:45:39 40530°
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- MODI SUGAR MI143§, MODINAGARE ™ /1

WORK ORDER FOR CONTRACTS

- ENGINEERING DEPARTMENT
SECTION g?l{.‘]q‘f ....... EQUIPMENT..G.QL‘LDX’:\.‘Q ............ TXPE i
W0, No: Busar s Off Season/Season .Q={.. Seasam Date ... QSJA?[@Q&L!
Name & Address of Contractor ... 2%[s......QNS....... @h@lv.\e.e TN L
e thodanli.,. D I‘J.hr.':..ﬂ.\.\lﬂﬁ-:ﬁ?w&%....:.u:ﬁ.f ........
Date of contract ........... a 3\.03@9.&.‘\ ...................... Date of Completion 3:4 o.%l..&g&‘.\ ..............
S.No. Particulars of Work to be done Rate Unit AmR(;unt
of Pcsf{) ev
SGO\ON\-\ o 44 48,434 %45, cdtached 4 _j’ QLI,SKWI__
16 13 ‘J‘\o\( C‘umecw}i) H-e A*nhe,t- : :
V.Q‘]V\ HQ'\'GV‘ . . F e

Tasdl -3 :LQH,SHHL

Terms & Conditions : WORK'’S INCHARGE
1. All Tools tackles shall be ours/yours. -

2. Consumable stores shall be our/Yours.
3. Machinery jobs shall be done by us/you. ‘
4. The job after completion is to be checked and inspected by concerned l/c and "
D.GM. (P)
5. 80% Running payment shall be made fortnightly after verification. M |
6. No payment will be made fill the job is completed. ( m/
7. Tax is deductable from final bill as per Rules. '
8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered
to other contractor, all losses will be borne by you.
9. Contractor's responsibility is printed on back side of work order form.
10. GST will be paid\extra by the factory as per applicable.
Dy. GM(Engg.)/Addk-GM(E&I) ﬁ/ Sr. G.M.(Tech.) Vice President (T)
Copy to Contract accepted on above terms
1. 8r. G.M.(Tech.)
2. Alc Deptt.

‘ 3. Contractor Contractor



MODI SUGAR MI28S, MODINAGA B!

WORK ORDER FOR CONTRACTS

ENGINEERING DEPARTMENT
SECTION ?L OB o cninsnuasuiansitsusoninsinn EQUIPMENT..-.GQd.Q‘:ﬁh.‘. .......... TR B csvpecisiiniaiipiininituns
W. O. NO. SUZAT ...cccvvvrrerreerernerseesirensanns Off Season/Season .A+{ = See-{aw.. Date Q.ilcﬁlsi%%}i
Name & Address of Contractor ...2s............ OMNS.......... ﬁéihéﬁki. SR =2V S

.....................................................................................................................

Date of contract ......... 8 ﬁl.!&ﬂ.[s&.l@@.-‘.‘l ........................... Date of Completion ...... le@gl&.@&\is
S.No. Particulars of Work to be done Rate Unit Aﬂéz“nt
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Todel)| 370338).

Terms & Conditions : WORK’S INCHARGE
1. All Tools tackles shall be ours/yours.
Consumable stores shall be our/Yours.

Machinery jobs shall be done by us/you.
The job after completion is to be checked and inspected by concerned l/c and

D.G.M. (P) :

80% Running payment shall be made fortnightly after verification. o

No payment will be made till the job is completed. W O\/
: \A

=W

Tax is deductable from final bill as per Rules.

If work is delayed beyond time given 5% penalty will be charged from bill
to other contractor, all losses will be borne by you.

. Contractor’'s responsibility is printed on back side of work order form.

10. GST will be paidiextra by the factory as per applicable.

if transfered

gor =l @ e

Dy. GM(Engg.)/Addl.. GM(E&I) W Sr. G.M.(Tech.) Vice President (T)
Copy to Contract accepted on above terms
1. Sr. G.M.(Tech.)

2. Alc Deptt.

3. Contractor ‘ Contractor
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WORK ORDER FOR CONTRACTS

ENGINEERING DEPARTMENT
SECTION ....... 2 L0 N EQUIPMENT...(R0d 0 e S A
W. O. NO. SUZAT ...covvereeerereeerieeaeseereenns Off Season/Season ... f:f.SEaSan. Date Qﬂlb-}]@&&"(

Name & Address of Contractor ....... MS........ 8 s L0 . g}-@{hﬂﬂ‘nh. ....... WAV
....fﬂk(t-:}cm.\i.....,.....Q‘.‘.\.uz_?.g.'&ﬁq.\z.(}sj%ﬁm.., ........ 2T 5 .

.....................................................................................................................

Date of contract ......... Q Slb?l&o@-t\. .......................... Date of Completion ...... ?Ila%lﬁn@.ﬁb .........
S.No. Particulars of Work to be done Rate Unit Anl.l{;unt

©- | Dnaltiy o S Qe
\Lj i As: Pev

Of Godown o - Lo, LI, WAL | quedad | 1. 1.32,4% )
Qnd 43 L GCollediy e | Anees -

Yain hyater —

Todd) | 4.39,9% /.

Terms & Conditions : WORK’S INCHARGE
1. All Tools tackles shall be ours/yours.

Consumable stores shall be our/Yours.

Machinery jobs shall be done by us/you.

The job after completion is to be checked and inspected by concerned l/c and
D.GM. (P)

80% Running payment shall be made fortnightly after verification. \

No payment will be made till the job is completed.

Tax is deductable from final bill as per Rules.

If work is delayed beyond time given 5% penalty will be charged from bill and if transfered

to other contractor, all losses will be borne by you.

. Contractor’s responsibility is printed on back side of work order form.

10. GST will be pai ra by the factory as per applicable.

Dy. GM(Engg.)/Addt"GM(E&I) @ Sr. G.M.(Tech.) Vice President (T)

gl

® N oo

Copy to Contract accepted on above terms
1. Sr. G.M.(Tech.)
2. Alc Deptt.

3. Contractor ' Contractor
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WORK ORDER FOR CONTRACTS

: ENGINEERING DEPARTMENT
SECTION Quﬁar ......................... EQUIPMENT...S.0@0W. 5 ccceeee: TYPEoeeeoeeeeessernsssnn
W. O. NO. SUZAr ...ccvverirrnrcrirrisissisiereenenes Off Season/Season .@4E.Seasdts... Date leﬁ?’l@&i\!.

Name & Address of Contractor ...0NJs......Camplede.......... G TGS W S

---------------------------------------------------------------------------------------------------------------------

Date of contract .. 3G lo’ﬂ&o@.‘i .................................. Date of Completion ...... 0.8.‘03’.’&9&5& ...............
S.No. Particulars of Work to be done Rate Unit Angunt
Q| G\ o B hanfa Yaw As Per
Ladey \r\qmeydéj P ~for actie dhed . 2 \1,550 /ﬁ

Godonn MNo - LYy aad Y45 — Pﬂ-\eest"

—Tlekl) | 347,55/

Terms & Conditions : | WORK'’S INCHARGE
1.  All Tools tackles shall be ours/yours.

Consumable stores shall be our/Yours.

Machinery jobs shall be done by us/you. :

The job after completion is to be checked and inspected by concerned l/c and W
D.G.M. (P) \
80% Running payment shall be made fortnightly after verification. \ o)J‘M W

bl

No payment will be made till the job is completed.

Tax is deductable from final bill as per Rules.

If work is delayed beyond time given 5% penalty will be charged from bill and if transfered
to other contractor, all losses will be borne by you. _

Contractor’s responsibility is printed on back side of work order form.

10. GST will be paid by the factory as per applicable.

©~N oo

©

Dy. GM(Engg.)/AddI" GM(E&I) ?f Sr. G.M.(Tech.) Vice President (M
Copy to Contract accepted on above terms
1. Sr. G.M.(Tech.)

2. Alc Deptt.

3. Contractor Contractor



MODI SUGAR MIi284$, MODINAGA 4

WORK ORDER FOR CONTRACTS

ENGINEERING DEPARTMENT
SECTION S\u@a T EQUIPMENT... Sod.ami... 4 3 O
W. O. NO. SUZAT .....cvrreeerrererrrrerareererannans Off Season/Season ...&-FE...Qeaior Date QS ,o?la‘)&&{

.....................................................................................................................

Date of contract ........ QSIQ?)&Q&H .......................... Date of Completion Oﬁlnﬁ/ cﬁa&ﬁ ..............
S.No. Particulars of Work to be done Rate Unit Angunt
B: | Qw o L, I’V\Qkéj vain | Ac
ey
Nater e : "
ety @ For amored [4 0 [F,09,Uoo)|
Godovn o - Lo, W UQ and | Anees
tg -
iQ‘T}Ql ) ?{QS”\{@/_.
Terms & Conditions : WORK'’S INCHARGE

1. All Tools tackles shall be ours/yours.

2. Consumable stores shall be our/Yours.
3. Machinery jobs shall be done by us/you.
4. The job after completion is to be checked and inspected by concerned l/c and
D.GM. (P) kwl"/
5. 80% Running payment shall be made fortnightly after verification. W\{
6. No payment will be made till the job is completed.
7. Tax is deductable from final bill as per Rules.
8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered
to other contractor, all losses will be borne by you.
9. Contractor’s responsibility is printed on back side of work order form.
10. GST will be paid extganby the factory as per applicable.
Dy. GM(Engg.)/AddI. E&l) é Sr. G.M.(Tech.) Vice President (T)
Copy to Contract accepted on above terms
1. Sr. G.M.(Tech.)
2. Alc Deptt.

3. Contractor | Contractor



- MODI SUGAR MIi288, MODINAGARS

WORK ORDER FOR CONTRACTS

. ENGINEERING DEPARTMENT
SECTION C-J_.Q&Q.'Y ........................... EQUIPMENT..C‘FIQ&QMS.; ............ | g R
W BRI SO0 oo Off Season/Season .....QF. Seatow.. Date Qﬁla:l'lml-;
Name & Address of Contractor .......... 0“1(8. ........ Cgm‘zzle.{e ......... Comstrnedtant. ...
................. Dharpuc..... Disk:. m.. g nov.s... 05 L.
==
Date of contract ......... Q.S.l_a?_ﬂ&(l&& ........................ Date of Completion ....Qﬂ’aﬂ‘.&@é&: .................
S.No. Particulars of Work to be done Rate Unit Anllzgunt

@] Gl otk R w\qu]
Vaw ratey L\QYL\,@J{J\G GE)H‘ Fis per o c'(, lt\lrgﬂ'ﬂ/.

o Godonn  ha- 444 934y | FRNE%-

B¢ ad 97 —

I—

“Tael 2 G, Gcm/_

Terms & Conditions : WORK'’S INCHARGE
1. All Tools tackles shall be ours/yours.

Consumable stores shall be our/Yours.

Machinery jobs shall be done by us/you.

The job after completion is to be checked and inspected by concerned l/c and

D.G.M. (P)

80% Running payment shall be made fortnightly after verification. \w
No payment will be made till the job is completed. W x 0\/ _

o n

Tax is deductable from final bill as per Rules.

If work is delayed beyond time given 5% penalty will be charged from bill and if transfered
to other contractor, all losses will be borne by you.

9. Contractor's responsibility is printed on back side of work order form.

10. GST will be paid Whe factory as per applicable.
" Sr. G.M.(Tech.
g/ (Tech.)

©~No o

Dy. GM(Engg.)/Addl. GM(E&I) Vice President (T)
Copy to Contract accepted on above terms
1. Sr. G.M.(Tech.)

2. Alc Deptt.

3. Contractor _ ‘ Contractor
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P
E~ MODI SUGAR MILLS

UMESH MODI (A Unit of Modi Industries Limited)

=== GROUP v

A

Date 25/03/2024

Mr. Rajkumar Chauhan

Prop. — Green Admire Consultancy & Engineers
Mansarower Park, Plot No.-76, Shahpur, Bhmaeta,
Ghaziabad (U.P.)-201001

Subject :-Renovation of Ponds adopted by Modi Sugar Mills in the Villages

Amipur Badayla,Jalalpur Dhindhar,Machhri,Khindora & Sherpur in
ﬁ) the approx. 10 Hectare of Area.

Dear Mr. Chauhan

Please refer to your offer & subsequent discussions held with us regarding the
above mentioned Renovation of Ponds work for Modi Sugar Mills, we are hereby
pleased to award you the above mentioned work. You shall comply and submit the
Renovation Report with reference to letter dated 04.11.2023 issued by Executive
Engineer, Laghu Sichai Vibhag/Nodal officer, Ground Water Web Portal,

Ghaziabad.

THE BRIEF DETAILS OF SCOPE OF WORK FOR GREEN ADMIRE
CONSULTANCY & ENGINEEERS WILL BE AS UNDER :-

. Weeding & Cleaning of Pond Bank and Bottom.

2. Making of Bank/Periphery of Pond by JCB & Dressing by Labor.
3. Making of Fencing around the Pond by RCC Poles & Wires.

4. Painting of Display Board & pillars.

5. Plantation around the Ponds.

6. Transportation Charges for Lifting the Material.

7. Consultancy Charges and Out of Pocket Expenses.

et g

Modinagar-201 204 Distt.-Ghaziabad, (U.P.), INDIA

Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice@modisugar.com
CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN : 09AAACM2063Q4Z1

Contd..2...
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PROFESSIONAL FEES:-

You will be paid a sum of Rs. 20 Lacs (Twenty lacs only) for Completion of above
mentlt?ned work in all respect including Transportation Charges for lifting the
Material, Consultancy Charges and Out of Pocket Expenses (As mentioned at

Point 1_\10. 6 & 7 in Scope of Work) and acceptance/approval of reports by the
authorities of UPGWA.

-

@ PAYMENT TERMS:-

a)  20% Mobilization Advance along with Work Order.

b)  50% on completion of above mentioned work & submission of
Reports to the concerned Authorities.

c¢)  30% after acceptance of Compliance Report by the UPGWA,
Lucknow.

TIME SCHEDULE:-

The total time of completion of above mentioned work and getting acceptance of

Compliance Report from UPGWA, Lucknow will be 2 Months i.e upto 24-05-
2024.

OlHkK 1R &

' @ OTHER TERMS & CONDITIONS:-

a) Any other incidental charges & Govt Fees (If any) will be paid by
Green Admire Consultancy & Engineers.

b.) Payment shall be made through RTGS. IfRTGS facilities is not
available then payment will be made vide “At Par Cheque”/ Demand

Draft” only.
c.)  All the applicable taxes shall be paid extra from the above mentioned
fees.
For Modi Sugar Mills,

be -
Authorized Signatory \ Mw Authorized Signatary
N

Modinagar-201 204 Distt.-Ghaziabad, (U P.)
- ot . . (U.P.), INDIA
7N LT170 7902108560 7902108570 Formaill » cotr e
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Ghaziabad,UP,India

j Modinagar, Ghaziabad, 201206, UP, India
Lat 28.806302, Long 77.462298
1 12/23/2023 03:49 PM GMT+05:30
Nnte Captured by GPS Map Camera
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{ Modinagar, Ghaziabad, UP, India

l Lat 28.806370, Long 77.462323

5- 12/23/2023 03:49 PM GMT+05:30

¢ Note : Captured by GPS Map Camera
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A7 AL s 11 Ghaziabad,UP,India
. VAR '- Modinagar, Ghaziabad, 201206, UP, India
7 R \ Lat 28.806427, Long 77.462272
T el /YO | 12/23/2023 03:49 PM GMT+05:30
. _ Note : Captured by GPS Map Camera
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M G mal | Saurabh <saurabhrajpal.sc.aor@gmail.com>

Advance Service of Additional Reply in Tilak Raj Adhana

2 messages

M/s Aura & Company Advocates <auraleague@gmail.com> Thu, 8 Aug at 12:01AM
To: <saurabhrajpal.sc.aor@gmail.com>

Respected Sir,
Kindly find attached herewith the Advance Service of Additional Reply in Tilak Raj Adhana.
Thanks & Regards

Saurabh Rajpal
Adv

Additional Reply in tilak Raj Adhana.pdf

Saurabh <saurabhrajpal.sc.aor@gmail.com> Thu, 8 Aug at 12:04 AM
To: <gigicgeorge.adv42@yahoo.in>, <pradeepmisra@yahoo.com>, <judicial-ngt@gov.in>

[Quoted text hidden]
Additional Reply in tilak Raj Adhana.pdf
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